
DIRECttORAttE GENERAL OF FOREIGN TRADE

DES―VI(F00D&M:SC)

Meeting No.15/17 dt.01.02.2017 for the‖ censing year 2016-17 to consider cases under Duty
Exemption Schemes(chapter_4)of Foreign Trade POlicy 2015-20 pertaining to Food&Mics.Products

underthe Chairmanship of sh.J v Patil′ Addl.DGFT.Fo‖owing members were presentin the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Harpreet Singh Asstt. Director MSME (Chem.)
Officers in attendance

-

1. Sh. Yoginder Singh DDG DGF丁
2. Sh. Ratan Lal Meena FTDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a period
of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-l) 2015-20
updated as on 01.04.2015.

lTheCommitteenotedthatthecommentsareawaitedfromTeaBoard.rn"co
laoard to expedite the comments. The case is deferred for o2.o3.20L7.
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se No.:7/15/85-ALC3/2016

Party Name:KERRY INGREDIENttS

iNDIA PVT LTD

RLA File

:03/94/040/00777/AM 17/

IMeet No/Date:15/85-
ALC3/2016

101.02.2017

Lic.No/Date:0310809755
101/85/050/00150/AM 17/

Case No.:6/15/85-ALC3/2016
Meet No/Date:15/85-

HQ File

:01/85/050/00149/AM17/

Party NameJINDAL DRUGS

PRIVATE LIMI丁 ED ALC3/2016

01.02.2017

lt was noted that ad― hOc input Output norms have already been fixed fOr the same item

lVide NC meeting No. 09 dated 03.09.2015. Therefore′  the COmmittee decided thatdecided that

of export for this firm
RA may take further

; necessa ry action accordingly.
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committee noted that the comments are awaited from Deptt of Pharmaceuticals. The Committee decided to
ind Deptt of Pharmaceuticals to expedite the comments. The case is deferred for 02.03.2017.
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Approved

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC meeting No. 09 dated 03.09.2015. Therefore, the committee decided that RA may take further
necessary action accordingly. 
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Meet No/Date:15/85-

ALC3/2016

01.02.2017|

tatus:
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L:c.No/Date:0310809574

102.12.2016

:The committee noted that the comments are awaited from MFpl. The committee decided
expedite the comments. The case is deferred for 02.03.2017.\ \
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Meet No/Date:15/85-

ALC3/2016
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No.:9/15/85-ALC3/2016
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was noted that ad-hoc input output norms have already been fixed for the same item of export for this firmle NC meeting No. 09 dated 03.09.2015. Therefore, the committee decided that RA may take further
action accordingly.

Name:FERRERO INDIA

.LTD′

:03/94/040/00788/AM 17/

Name:FERRERO INDIA

.LttD′

Name:JINDAL DRUGS
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Committee noted that the comments are awaited rrom wsur(chem). The committee decided to remindaE(chem) to expedite the comments. The case is deferred for 02.03.20t7.MSME{Chem)to expedite the cOmments.The case is deferred fOr 02.03.2017.
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for from the firm vide this office letter dt. 25.01.2017 which are awaited. The committee decided to remind the Ifirm to expedite the reply. The committee also decided to seek comments from DBT. The case is deferred for:02.03.2077. 'J ve'|u"\
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Party Name:SuLA VINEYARDS

PVT.LTD.

iCase No.:13/14/85-ALC3/2016
|

Party Name:M&B ENGINEERING
LIMITED

―
 |

15

e committee decided to call for the above information from the firm. The case is deferred for 02.03.2017.

シ
1.  Net weight Of each ofthe imported and indigenousinputs′

fOrthe purpOse Of materiai balancing.
2. Deta‖ ed calculations as to hOw the quantity Of raw material prOposed fOr import has been arrived at

includingthenetweightOfcOmpOnent tObemanufacturedoutoftheimpOrtedrawmaterial.

Name:GILLET「 E INDIA LttD
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No/Date:15/85-
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iCase No.:28/7/85-ALC3/2014
|
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he firm vide詰百「石罰」肩at MFPl has calLd brcertah inbrma● On/dattncatbn from t
′′19ヽ ノつ∩1〔 ぃたET月● うハハ4ぅハ4‐  _J_ ・ .・   ・    ́._4(1'8)12015-DGFT dt. 20.01.2017 under intimation of this office. The Committee decided to remind the firm to
expedite the reply. The case is deferred for 02.03.2017.

Party Name:VlvA F00D

PRODUCTS

,                    1

The Commktee noted the comments Of MFPifurnished vide their O.M.No。
4(21ソ2016-DGFT dated 13.01.2017

0n the basis of MFPI′ s cOmments′ the Committee decided tO fix the ad― hOc:nput output norms as under:―

Export ltem Qty lmport ltem Qty
Bubble Gum (Chewing
Gum) made from Gum
base as imported.

■.UOKg Gum Base 0.250Kg

Kハ may laKe COnSequential tction as oerper policy/procedure.
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Name:SoNIC B10CHEM No/Date:15/85-
LTD.′

~~~1111liO.:25/6/::ム

LC3/2016

File:01/85/050/00052/AM17/

γAM16/
丁he Committee noted that certain infOrmatiOn has been ca‖

ed fOr from the firm by MFPl vide theirletter No.
38/DGF丁 /201l dt.20.01.2017.丁 his office has also reminded the nrm vide this Office e―

ma‖ dt.25.01.2017′ reply
コヽAni十oパ  Tha rハ __:+.^^J^^:」 ^」 一 ___ ・ 1.:  ●́   _●The cOmmittee decided to remind the firm. 丁he case is deferred fOr 02.03.2017.

No/Date:t5l8s-

Name:K. T. QUAL|TY



Party Name:ALKALOIDS

arty Name:BEL00R BAYIR Meet No/Date:15/85-

201HQF‖
e:01/85/050/113/AM14 RLA File:07/24/040/150/AM 14

rThe Committee decided to defer the case and call for the representative of the firm for a pH.

１
「
壼

ALC3/2016

01.02.2017

Lic.No/Date:0710097664

22.08.2013

Party Name:JANATHA F|SH MEAL &
PRODUCT

21111'1:'11;:::テ111:
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Request fOr fixation of ad― hOc input output norms in terms of para 4.06 of HBP
(2015-20) for export of "processed Fish Meal(Dried, pulverised, sieved and
packed) with Vitamins" against import of ,,Fish Meal (Unfinished),,.

The Committee noted that on the basis of lcAR's letter dt. tg.oL.2olT,certain information has been called for
fromthefirmvidethisofficee-maildt.30.01.2017,replyawaited. Thecommitteedecidedtoremindthefirmto
expedite the reply. The case is deferred for 02.03.2017.
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616 Meet No/Date:15/85-

ALC3/2016

01.02.2017

IStatus:
Deferred

terms'of para 4.06 of HBp
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PartyName:AVTNATURAL

:01/85/171/035/AM17.υエノ0● /ユ ′エノUDDノ ハlVl■ ′       t∠ U■ b― ZUり TOr expOrt ol′'Marigold oleoresin〃  against import of″ Marigold Seed″ .

The COmmtttee noted that MFPl has called for certain iム 161品

`:1も

ハ,cl:r汗iあ i16ス |,8品 iAさ 11品 しidき letiき rヽ 6.|
4(15ソ 2016-DGFT dated 03.10.2016 under intimatiOn of this Office.This Office has also reminded vide this office

3‐ ma‖ dt.27.01.2017′ reply awaited. 丁he Committee decided to remind the firm tO expedite the reply. The case
s deferred for o2.03.2017.
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No.:8/8/85-ALC3/2016
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No/Date:15/85-

Committee noted that the comments are awaited from MSME(chem) J;rit" *ri"i"i'iiii;1. irfi. ih"
rmittee decided to remind again MSME(Chem) to expedite the comments. The case is deferred for
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野慕蔦躍m孵椰IIttI買鋼1獅甲買241(.。510320564 dt.21.03.2012  ~~面藩肩
|  {2)0510351426 dt.11.04.2013        101/85/50/042/AM 14-05/23/40/014/AM 14

1  (3)0510344228 dt.28.01.2013         101/85/50/180/AM 13-05/23/40/444/AM 13

(4)0510326268 dt.30.05.2012        1o1/85/50/099/AM13-05/23/40/064/AM 13

(5)0510335271 dt.20.09.2012         101/85/50/116/AM13-05/23/40/216/AM13
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The Commたtee noted the comments of MFP:furnished vide their o.M.No.6/DGFT/2012{Vol.||)dated
17.O1.2O17. The Committee observed that on the basis of CTRI's calculation, MFPI has recommended the ratio of

rt/import item as 1:1.33. On the basis of MFPI's recommendation, the Committee decided to review the
ad-hoc input output norms for following Advance Authorisation as under:-

(1)0510351426 dt.11.o4.2013

(2)0510344228 dt.28.01.2013

{3)0510326268 dt.30.05.2012

(4)0510335271 dt.20.09.2012

(5)0510354421 dt.16.05.2013
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Tomato Blend (PizZa
Sauce      cOncentrate)

containing Tomato solid

of 20%

Concentrated Crushed
Tomato Paste TC- Coarse
Tomato Paste 28% 156
HB

Export ltem Qty lmport ltem Qty
Tomato Blend (PizZa
Sauce      cOncentrate)

containing Tomato sond

of 20%

1.33Kg Concentrated Tomato
Paste TC- Coarse Tomato
Paste 26 Brix HB

ヽ｀′

1.00Kg

ヽmay take consequential action as per policy/procedure

Export ltem Qty lmport ltem Qty
1.33Kg 1.00Kg

And also to review the ad― hocinput output norms for Advance Authorisation No.(1)0510320564 dt.21.03.2012

〕nd{ii)0510307961 dt.15.11.201l as under
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per policy/procedure

Party Name:PERFECT CARDAMOM&
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SPICES MARKET!NG CO.PVT.LTD

for fixation of ad-hoc input output norms in terms of p;ra4:06 
"ifep') for export of "processed / Assorted / sterlised spices Namery

cardamom ETo rreated" against import of ',Unprocessed / Unassorted i
Unsterlised Spices Namely Cardamom,,.

The Committee decided to remind
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The committee noted the comments of MFPI furnisneo vioe *'"ii o.vr. rvo. o/oc FT/2072(vol.1) dated
17'ot'2077. The Committee observed that on the basis of CFTRI's calculation, MFpl has recommended the ratio
of export/import item as 1:1.33' On the basis of MFPI's recommendation, the Committee decided to review the
ad-hoc input output norms as under:-

Export ltem atv I lmport ltem Qty
l9rn4o Blend (pizza Sauce) 1.33Kg Concentrate Tomato paste 28 Brix 1.00Kg

may take consequential action as
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No.:20/6/85-ALC3/2016


